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BEFORE THE NATIONAL GREEN TRIBUNAL,

Tribunal at its Own Motion

..Applléant

VERSUS

State of Rajasthan & Ors.
.Respondents

ACTION TAKEN REPORT IN COMPLIANCE OF

THE ORDER DATED 06.12.2021 ON BEHALF OF

NAGAR NIGAM, JAIPUR HERITAGE, JAIPUR

I, Kamlesh Kumar Jaiman S/o Shri C.M.
Jaiman, aged about 52 years, presently working
as Executive Engineer, Sewer cum Officer in
Charge at Nagar Nigam, Jaipur Heritage, Jaipur

do hereby solemnly state and affirm as under:

1. That I am working as Executive Engineer,
Sewer cum Officer in Charge at Nagar

Nigam, Jaipur Heritage, Jaipur and I am



well conversant with and

circumstances of the matter and as such
competent to file this Action Taken Report
on behalf of the ©Nagar Nigam, Jaipur

Heritage, Jaipur.

That this Hon'ble Tribunal has been
pleased to pass Order dated 06.12.2021 and

directed inter-alia as follows:

"Accordingly, we direct the Municipal
Commissioner of Municipal Council,
Jaipur and Member Secretary, Rajasthan
State Pollution Control Board will
personally appear on the next date of
hearing through video conference with
the Action Taken Report on the matter
specially in compliance of the
Resolution dated 24.06.2020 (headed by
Chief Secretary)."

That the District Collector, Jaipur vide
Letter dated 25.11.2021 directed the
Commissioner, Nagar Nigam Heritage, Jaipur
to take action against the 10 Industrial
Units illegally operating in the

residential area near Man Sagar Lake,
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Jaipur. Photocopy of
25.11.2021 is submitted herewith and

marked as Annexure-1l.

It 1s pertinent to mention here that
in pursuance to Letter dated 25.11.2021
and in compliance of the directions passed
by the Hon'ble Tribunal vide Order dated
06.12.2021, the Nagar Nigam Heritage,
Jaipur issued Notices dated 13.01.2022 to
all 10 Units for closure of their
operations. Photocopies of the Notices
dated 13.01.2022 issued to 10 Units are
submitted herewith and marked as

Annexure-2 (Colly).

4. That there are 2 STPs which are situated
in Brahmpuri and Jaisinghpura Khor, both
are in working position. Nagar Nigam
Heritage, Jaipur 1s maintaining their
operational work. It is further submitted
that no sewerage has been laid down in Man

Sagar Lake, the then Executive Engineer,

Sewer  Project, Nagar Nigam Heritage,
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Jaipur vide its Letter
has already informed to the Regional
Officer, Rajasthan State Pollution Control
Board vide its Letter dated 25.11.2021
that new sewerage line has been laid down
and excess sewage from Brahmpuri STP 1is
being transferred to Jaisinghpura Khor STP
for treatment. Photocopy of the Letter
dated 25.11.2021 of the Executive
Engineer, Nagar Nigam Heritage, Jaipur 1is
submitted herewith and marked as

Annexure-3.

In view of the above, it is submitted
that the Action Taken Report may kindly be
taken on record.

Sty

(Kamlesh Kumar Jaiman)

Executive Engineer, Sewer cum

a2
¢ ves Officer in Charge
Ugyew[ Nagar Nigam, Jaipur Heritage, Jaipur
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Case_____ OA. n_ £8[/2eir 200
— VMrial ar (BS _MSeow vattaa
VERSUS

SRy ,-_sgﬁ:s&c__ = 1{2.:_1,’ B, S Yo~ S
F.NOW ALL MEN by these prasents that I/we the undersigned_KewLegh K. eima b»%o Sha

G Mo st ._%71_5_2#1%@ {fﬁcémm&,ﬁg'?: @SX?~CL‘(——X-EK .
i QML(am,_Qﬁﬁcgﬁ.isﬁll% e NG ‘WQ’?AJ— <r’ﬁ?,z_xj'€4fk N

in the above case do hereby make, constituie and appoint

Shri_ V[{L_(_Au bae T o9 ‘d\ﬁp?‘xx\/ l(c‘ 4v/}:53’/( ¥ _}1\_71)7,_ ,_‘_llu_&/,c, MIQ_’VJ

‘.09:'-’..:‘0? et ™

- m/our true and lawful attorneys, for me/us in my/our name, and on my/our behaif to appear plead and act in
the said case, and more particularly to draw, make. present, withdraw, amend, represent and verify petition,
piaints or written statements and to make, present applications or petitions in th
ar‘d‘ recgive documents and any money from the Court or from the oppostite p
decree or @therwise, and on receipt of payment thereof to sign and deliver for me/ us proper receipts and
discharges for the samie, to compromise or to refer the case te arbitration, to seek execution of the decree or
any orders in the case, to draw, make present, withdraw, amend and represent any memorandum of appeal or
cross objections in any appeal arising or to seek reviews or revision of apy Judgemert, decree or order in the
case, to appear, conduct and plead in all such writ / appeals / revisions and reviews, and te do all other lawful
acts and things as effectually as l/we could ﬁo the same whather being personally present or otherwise,
My/our said counsel is/are also hereby authorised and empowered to instruct. engage or appoint any other
councel or counsels to appear, plead and act with or for him/them in his/their absence or otherwise as my/our
caid counsel may think propec to do so, all acts of such counsel Or counseis shall be egually and similarly
binding on me/us as if done be my/our said counse! and as if done by rme/us personaliy

I/ we hereby agree that if any part of the said counsel's fee remains unpaid before the firsthearing of
Ihe case, or if any hearing of the case be fixed on tour or atany other place except the usual court premises,
then my / our said counsel will not be bound to appear before the court. The counsel's fee now settled and
agreed tois in respect of this Court and for the pending proceedings only. Any fresh action hereafter taken will
entitle the counsel to fresh fees. | / We also agree that if the case be dismissed in default or if it be proceeded
ex-parte under any circumstances whatsoever the said counsel shall not be heid respornsible for the same and
gll whatsoever my/our saic counsel shall do in connection with the said case, | / we do hereby agree to ratity
and confirm. Any costs awarded in the case at any time in my/our favour shall form part of the counsel!'s claim
and shall be payable to him/them in addition to fis/their fees in the case.

e courl. to present. withdraw
arty either in execution of the

INWITNESS WHEREOF I'we have hereto set my/ourhand(syat.
this__| TZ 2__/_2_2_.__days of

————————__anddeliveredto the said counsel (s)

Accepted Doddbwen o
2
<
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